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INSECTICIDES RULES, 1971

CHAPTER 1
Preliminary

1. Short title and commencement :-

(1)These rules may be called the Insecticides Rules, 1971.

1 [(2) They shall come into force on the 30th of October, 1971.]

1. Subs. by G.S.R. 736 (E), dated 9th December, 1977, published in the
Gazette of India, Extraordinary, Pt. II, Sec. 3 (i), dated 9th December, 1977.

2. Definitions :-
In these rules, unless the context otherwise requires,-

2 "(a) "Act" means the Insecticides Act, 1968 (46 of 1968);



(b) "Commercial Pest Control Operation" means any application or dispersion of
Insecticide including fumigants in household or public or private premises or
land and includes pest control operations in the fields including aerial
applications for commercial purposes but excludes private use;

(c) "dealer" means a person carrying on the business of selling insecticides,
whether wholesale or retail, and includes an agent of a dealer;

(d) "expiry date" means the date that is mentioned on the container, label or
wrapper of an insecticide against the column 'date of expiry';

(e) "Form" means a form set out in the First Schedule;

(f) "Laboratory" means the Central Insecticides Laboratory;

(g) "manufacturer" means any person who manufactures insecticides and
includes a formulator of the insecticides;

(h) "pests" means any insect, rodent, fungi, weed and other forms of plant or
animal life not useful to human beings;

(i) "Pest Control Operator" means any person who undertakes pest control
operations and includes the person or the firm or the company or the
organisation under whose control such a person is operating;

(j) "primary package" means the immediate package containing the
insecticides;

(k) "principal" means the importer or manufacturer of insecticides, as the case
may be;

(l) "registration" includes provisional registration;

(m) "rural area" means an area which falls outside the limits of any Municipal
Corporation or Municipal Committee or a Notified Area Committee or a
Cantonment;

(n) "Schedule" means a Schedule annexed to these rules;

(o) "secondary package" means a package which is neither a primary package
nor a transportation package;

(p) "section" means a section of the Act;

(q) "testing facility" means an operational unit where the experimental studies
are being carried out or have been carried out in relation to submission of data
on product quality or on safety or on efficacy or on residues or on stability in
storage of the insecticides for which an application for registration is made;

(r) "transportation package" means the outer most package used for
transportation of insecticides.

(s) 'Pest Control Operator' means any person who undertakes pest control
operations and includes the person or the firm or the company or the
organisation under whose control such a person(s) is operating.



In the Insecticide Rules, 1971 (hereinafter referred to as the said rules), in
rule 2, for clauses (a) to (s), shall be substituted, in place of :- " (a) "Act"
means the Insecticides Act, 1968 (46 of 1968); (b) [* * * *] [(c) "expiry date"
means the date that is mentioned on the container, label or wrapper against
the column date of expiry' ;] [(d) "form" means a form set out in the First
Schedule; (e) "laboratory" means the Central Insecticides Laboratory;] (f)
"schedule" means a schedule annexed to these rules; (g)[* * * *] [(h) "Peste"
means any insects, rodents, fungi, weeds and other forms of plant or animal
life not useful to human beings;] [(i) "primary package" means the immediate
package containing the insecticides; (j) "principal" means the importer or
manufacturer of insecticides, as the case may be; (k) "registration" includes
provisional registration; (l)"rural area" means an area which falls outside the
limits of any Municipal Corporation or Municipal Committee or a Notified Area
Committee or a Cantonment; (m) "Schedule" means a Schedule annexed to
these rules ; (n) "secondary package" means a package which is neither a
primary package nor a transportation package; (o) "section" means a section
of the Act; (p) "testing facility" means an operational unit where the
experimental studies are being carried out or have been carried out in relation
t o submission of data on product quality or on safety or on efficacy, or an
residues or on stability in storage of the insecticides for which an application
for registration is made; (q) "transportation package" means the outer most
package used for transpor tation of insecticides."] (r) 'Commercial Pest Control
Operation' means any application or dispersion of lnsecticide(s) including
fumigants in household or public or private premises or land and includes pest
control operations in the field including aerial applications for commercial
purposes but excludes private use;" by the Insecticides (Amendment) Rules,
2006.

CHAPTER 2
Functions of the Board, Registration Committee and Laboratory

3. Functions of the Board :-
The Board shall, in addition to the functions assigned to it by the Act, carry out
the following functions, namely:

(a) advise the Central Government on the manufacture of insecticides under
the Industries (Development and Regulation) Act, 1951 (65 of 1951);

(b) specify the uses of the classification of insecticides on the basis of their
toxicity as well as their being suitable for aerial application;

(c) advise tolerance limits for insecticides, residues and an establishment of
minimum intervals between the application of insecticides and harvest in
respect of various commodities;

(d) specify the shelf-life of insecticides;

(e) suggest colourisation, including colouring matter which may be mixed with
concentrates of insecticides, particularly those of highly toxic nature;

(f) carry out such other functions as are supplemental, incidental or
consequential to any of the functions conferred by the Act or these rules.

4. Functions of Registration Committee :-
The Registration Committee shall, in addi- tion to the functions assigned to it
by the Act, perform the following functions, namely :



(a) specify the precautions to be taken against poisoning through the use or
handling of insecticides;

(b) carry out such other incidental or consequential matters necessary for
carry- ing out the functions assigned to it under the Act or these rules.

5. Functions of Laboratoly :-
The functions of the Laboratory shall be as follows :

(a) to analyse such samples of insecticides sent to it under the Act by any
officer or authority authorized by the Central or State Governments and
submission of certificates of analysis to the concerned authority;

(b) to analyse samples of materials for insecticides residues under the
provisions of the Act;

(c) to carry out such investigations as may be necessary for the purpose of
ensuring the conditions of registration of insecticides;

(d) to determine the efficacy and toxicity of insecticides;

(e) to carry out such other functions as may be entrusted to it by the Central
Government or by a State Government with the permission of the Central
Government and after consultation with the Board.

CHAPTER 3
Registration of Insecticides

6. Manner of registration :-

1[(1)

(a) An application for registration of an insecticide under the Act shall be made
in Form I and the said Form including the verification portion, shall be signed
in case of an individual by the individual himself or a person duly authorised by
him; in case of Hindu Undivided Family, by the Karta or any person duly
authorised by him ; in case of partnership firm by the managing partner ; in
case of a company, by any person duly authorised in that behalf by the Board
of Directors; and in any other case by the person incharge of responsible for
the conduct of the business. Any change in members of Hindu Undivided
Family or partners or the Board of Directors or the person in charge, as the
case may be, shall be forthwith intimated to the Secretary, Central Insecticides
Board and Registration Committee and the Licensing Officer.

(b) The Registration Committee may, if necessary direct inspection of the
'testing facility for establishing the authenticity of the data.]

(2) An application form duly filled together with a bank draft, drawn in favourb
of the Accounts Officers, Directorate of Plant Protection, Quarantine and
Storage, payable at Faridabad towards registration fee shall be sent to the
Secretary, Registration Committee, Directorate of Plant Protection, Quarantine
and Storage, NH-IV, Faridabad - 121 001, Haryana. The fee shall be payable
as follows :-



(i) rupees five thousand each in case of application for registration under
Section 9(3) and 9(3-B) of the Insecticides Act, 1968;

(ii) rupees two thousand five hundred in case of application for registration
under Section 9(4) of the Insecticides Act, 1968

2 [(3) The registration fee payable shall be paid by a demand draft drawn on
t h e State Bank of India, Faridabad, in favour of the Accounts Officer,
Directorate of Plant Protection, Quarantine and Storage, Faridabad, Haryana.

(4) The certificate of registration shall be in Form II or Form II-A, as the case
may be and shall be subject to such conditions as specified therein.]

1. Subs. by G.S.R. 533 (E), dated 6th February, 1993 (w.e.f. 6th August,
1993).
2. Subs. by G.S.R. 533 (E), dated 6th August, 1993 (w.e.f. 6th August, 1993).

6A. Issue of Duplicate Certificate of Registration :-
A fee of rupees one hundred shall be paid in the form of demand draft drawn
on the State Bank of India, Faridabad in favour of the Accounts Officer,
Directorate of Plant Protection, Quarantine and Storage, Faridabad, Haryana
for a duplicate copy of a Certificate of Registration if the original is defaced,
damaged or lost

6B. Addition, deletion or alteration on the Certificate of Registration
including labels and leaflets :-
A fee of rupees one hundred shall be paid in the form of demand draft drawn
on the State Bank of India, Faridabad, in favour of the Accounts Officer,
Directorate of Plant Protection, Quarantine and Storage, Faridabad, Haryana on
ea ch occasion for each Certificate of Registration for addition, deletion,
alteration on the Certificate of Registration including labels and leaflets.

7. Appeal :-

(1) An appeal against any decision of the Registration Committee under Sec. 9
shall be preferred in writing 1 [in Form II-B in duplicate] to the Central
Government in the Department of Agriculture.

(2) The appeal shall be in writing and shall set out concisely and under distinct
heads the grounds on which the appeal is preferred.

(3) Every appeal shall be accompanied by a demand draft of rupees one
thousand towards fee and a copy of the decision appealed against.

(4) The fee payable for preferring an appeal shall be paid by a demand draft
drawn on the State Bank of India, New Delhi in favour of the Pay and Accounts
Officer, Department of Agriculture and Co-operation, New Delhi.

1. Ins. by G.S.R. 533 (E), dated 6th August, 1993 (w.e.f. 6th August, 1993).

8. Manner of publication of refusal to register or cancellation of the
certificate of registration :-
A refusal to register an insecticide or a cancellation of the certificate of
registration of an insecticide shall also be published in any two English and



Hindi newspapers which have circulation in a substantial part of India and in
any of the journals published by the Department of Agriculture of the
Government of India.

CHAPTER 4
Grant of Licences

9. Licences to manufacture insecticides :-

(1) Application for the grant or renewal of a licence to manufacture any
insecticide shall be made in Form III or Form IV, as the case may be, to the
licensing officer and shall be accompanied by a fee of rupees two thousand for
every insecticide and a maximum of rupees twenty thousand for all
Insecticides for which the licence is applied for.

(2) If an insecticide is proposed to be manufactured at more than one place,
separate applications shall be made and separate licences shall be issued in
respect of every such place.

1[(3) A licence to manufacture insecticides shall be issued in Form V and shall
be subject to the following conditions, namely :

(i) The licence and any certificate of renewal shall be kept on the approved
premises and shall be produced for inspection at the request of an Insecticide
Inspector appointed under the Act or any other officer or authority authorized
by Hie licensing officer.

(ii) Any change in the expert staff named in the licence shall forthwith be
reported to the licensing officer.

(iii) If the licensee wants to undertake during the currency of the licence to
manufacture for sale of additional insecticides, he shall apply to the licensing
officer for the necessary endorsement in the licence on payment of the
prescribed fee for every category of insecticides.

(iv) An application for the renewal of a licence shall be made as laid down in
rule 11.

(v) The licensee shall comply with the provisions of the Act and the rules made
thereunder for the time being in force.]

(vi) The Licensee shall obtain ISI Mark Certificate from Bureau of Indian
Standards within three months of the commencement of the manufacture.

(vii) No Insecticides shall be sold or distributed without ISI Mark Certification.

2 [(4) A licensing officer may, after giving reasonable opportunity of being
heard, to the applicant, refuse to grant any licence.

(4-A) No licence to manufacture an insecticide shall be granted unless the
licensing officer is satisfied that necessary plant and machinery, safety devices
and first-aid facilities, etc., exist in the premises where the insecticide is
proposed to be manufactured.]

(5) A fee of rupees one hundred shall be paid for a duplicate copy of a licence



issued under this rule, if the original is defaced, damaged or lost.

1. Subs. by G.S.R. 474 (E), dated 24th July, 1977, published in the Gazette of
India. Extraordinary, Pt. II, Sec. 3 (ii), dated 24th July, 1976.
2. Subs. by G.S.R. 533 (E), dated 6th August, 1993 (w.e.f. 6th August, 1993).

10. Licence for sale, etc., of insecticides :-

(1) Applications for the grant or renewal of a licence to sell, stock or exhibit for
sale or distribute insecticides shall be made in Form VI or Form VD, as the case
may be, to the licensing officer and shall be accompanied by the fees specified
in sub-rule (2).

(2) The fee payable under sub-rule (1) for grant or renewal of a licence shall
be rupees five hundred for every insecticide for which the licence is applied.
There shall be a separate fee for each place, if any insecticide is sold, stocked
or exhibited for sale at more than one place: Provided that the maximum fee
payable in respect of insecticides commonly used for household purposes and
registered as such shall be rupees seven thousand five hundred for every
place: Provided further that, if the place of sale is established in the rural
areas, the fee shall be one-fifth of the fee specified in this rule.

(3) If any insecticide is proposed to be sold or stocked for sale at more than
one place, separate applications shall be made and separate licences shall be
issued in respect of every such place, 1[and for every insecticides.]

3A. Pest Control Operators-

(i) Any person who desires to undertake pest control operations, with the use
of Aluminium Phosphide, Methyl bromide, Ethylene dibromide or as notified
shall apply for a licence in Form VI-A with a fee of rupees one thousand for
each place of operation. The licence granted for such operations shall be valid
for a period of five years provided that the licence shall be renewed after
verification or inspection at the expiry of this period on application in Form VI-
B for a further period of five years with an application fee of rupees one
thousand.

(ii) A licence to stock and use insecticides for pest control operators will be
issued in Form VI-C.

(iii) Any person who applies for grant of licence for undertaking pest control
operations should be at least a graduate in Agriculture or in Science with
Chemistry as a subject with a certificate of minimum 15 days' training from
any of the following Institutions - Central Food and Technological Research
Institute, Mysore; Indian Grain Storage Institute, Hapur and National Plant
Protection Training Institute, Hyderabad.

(iv) For undertaking fumigation, the pest control operators shall have to obtain
special permission from the Plant Protection Adviser to the Government of
India in addition to obtaining licence. The Plant Protection Adviser will grant
such permission as per procedure or guidelines approved by the Registration
Committee.



(v) The commercial pest control operators shall adhere to the prescribed
guidelines or procedures as laid down by the Plant Protection Adviser to the
Government of India in regard to the fumigation operations undertaken by
them.

2[(4) A licence to sell, stock or exhibit for sale or distribute insecticides shall be
issued in Form VIII and shall be subject to the following conditions namely:

(i) The licence shall be displayed, in a prominent place in the part of the
premises open to the public.

(ii) The licencee shall comply with the provisions of the Act, and the rule made
thereunder for the time being in force.]

3[(iii) Where the licensee wants to sell, stock or exhibit for sale or distribute
any additional insecticides during the currency of the licence, he may apply to
the licensing officer for necessary endorsement on the licence on payment of
fees specified in sub-rule (2).]

(iv) if the licensing officer is satisfied that a particular Insecticide is harmful to
human beings, animals or environment, he may after recording reasons and
referring the Insecticide to the Insecticide Analyst, prohibit temporarily its sale
for a period of thirty days or till he obtains the report of the Analyst, whichever
is earlier.

4[(4-A)

(i) Every person shall along with his application for grant or renewal of a
licence to undertake operation or sell, stock or exhibit for sale or distribute
Insecticides, file a certificate from the principal whom he represents or desires
to represent in Form VI-D.

(ii) The certificate to be issued by the principal shall be addressed to the
licensing officer of the concerned area and shall contain full particulars of the
principal including their registration and manufacturing licence numbers, full
name and address of the person proposed to be authorised and also the type
of formulations to be used in commercial pest control operations, sold, stocked
or exhibited, for sale or distribution.

(iii) In order to verify the genuineness or otherwise of the certificate, the
principal shall send to the licensing officer of the State where he intends to sell
his products an adequate number of copies of the specimen signature or the
specimen signatures of the persons authorised in writing to issue the
principal's certificate.

(iv) In case of suspension, revocation or cancellation of the certificate, the
principal shall forthwith intimate the licensing officer having jurisdiction.]

3[(5) A licensing officer may, after giving a reasonable opportunity of being
heard to the applicant refuse to grant any licence.]

6 (6) A fee of rupees one hundred shall be payable for a duplicate copy of a
licence issued under this rule if the original is defaced, damaged or lost.



1. Added by G.S.R. 533 (E), dated 6th August, 1993 (w.e.f. 6th August,
1993).
2. Subs. by G.S.R. 474 (E), dated 24th July, 1977, published in the Gazette of
India. Extraordinary, Pt. II, Sec. 3 (ii), dated 24th July, 1976.
3. Subs. by G.S.R. 533 (E), dated 6th August, 1993 (w.e.f. 6th August, 1993).
4. Ins. by G.S.R. 533 (E), dated 6th August, 1993 (w.e.f. 6th August, 1993).
6. Inserted vide " THE INSECTICIDES RULES, 1971" Dt.20th May, 1999
Published in Ministry of Agriculture (Deptt. of Agriculture and Co-operation),
Noti. No. G.S.R. 372(E), dated May 20, 1999, published in the Gazette of
India, Extra., Part II, Section 3(i), dated 20th May, 1999, pp. 31-34, No. 250
[F. No. 19-3/96-PP. I] [L]

10A. Segregation and disposal of date- expired pesticides :-

(a) Immediately after the date of expiry all such stocks after being segregated
and stamped 'not for sale' or 'not for use' or 'not for manufacture', as the case
may be, shall be kept by the licensee in a separate place specially demarcated
for the purpose with a declaration, date-expired insecticide, to be exhibited on
the conspicuous part of the place.

(b) All such stocks then shall be disposed of in an environment-friendly
manner as may be specified from time to time by the Central Government in
consultation with the Central Insecticides Board and shall not be used for
remanufacture.

10B. Special provision with regard to sulphur :-
In regard to insecticide sulphur and its formulations, all licensees shall,-

(a) observe all precautions to prevent its theft;

(b) report any such theft to the nearest police authorities promptly; and

(c) maintain a separate register showing names and addresses of all the
persons to whom it has been sold or distributed and the quantities to be sold
or distributed.

10C. Prohibition against sale or storage of insecticides in certain
places :-
No person shall manufacture, store or expose for sale or permit the sale or
storage of any insecticide in the same building where any articles consumable
by human beings or animals are manufac- tured, stored or exposed for sale.

Explanation:-

Nothing contained in this rule will apply to the retail sales of household
insecticides from the building wherefrom other articles consumable by human
beings or animals are usually sold provided such household insecticides have
been registered as such and are packed and labelled in accordance with these
rules.]

11. Duration of licences :-

1[(a) Any licence issued or renewed under this chapter shall, unless sooner
suspended or cancelled, be in force for a period of two calendar years:
Provided that the licence to manufacture insecticides, if any, issued on the



basis of provisional registration granted under sub-section (3-B) of Sec. 9,
shall expire on the date of expiry of the provisional registration : Provided
further that the licence granted by endorsement on the main licence under Cl.
(iii) of sub-rule (8) of rule 9 or under Cl. (iii) of sub-rule (4) of rule 10 or under
sub- rule (3) of rule 10-A shall expire or be renewable along with the main
licence.

(b) An application for the renewal of a licence shall be made before its expiry
and if such an application is made after the date of expiry but within three
months from such date, a late fee of-

2(i) rupees five hundred for the first month or part thereof, rupees one
thousand for the second month or part thereof and rupees one thousand and
five hundred for the third month or part thereof, in case of licence to
manufacture insecticides or to carry pest control operations;

(ii) rupees one hundred for the first month or part thereof, rupees two
hundred for the second month or part thereof and rupees three hundred for
the third month or part thereof, in case of any other licence shall be paid along
with the application for renewal: Provided that where the main pest control
operation unit or the place of sale is located in the rural areas, the late fee
shall be one-fifth of the said late fee: Provided further that in case of death or
disability of the licensee, the Licensing Officer may after recording reasons in
writing, exempt the applicant from payment of the late fee.

3(c) The licence shall continue to be in force until it is renewed or revoked.
Where an appeal is preferred under Section 15, the licence shall continue to be
revoked until disposal of appeal or as ordered by the appellate authority
pending disposal of the appeal.

(d) A licensing officer may, after giving an opportunity of being heard, refuse
to renew the licence 4 [for reasons to be recorded in writing].

1. Subs. by G.S.R. 533 (E), dated 6th August, 1993 (w.e.f. 6th August, 1993).
2. Inserted vide " THE INSECTICIDES RULES, 1971" Dt.20th May, 1999
Published in Ministry of Agriculture (Deptt. of Agriculture and Co-operation),
Noti. No. G.S.R. 372(E), dated May 20, 1999, published in the Gazette of
India, Extra., Part II, Section 3(i), dated 20th May, 1999, pp. 31-34, No. 250
[F. No. 19-3/96-PP. I] [L]
3. Substituted for " (i) Every person shall along with his application for grant
or renewal of a licence to undertake, operations or sell, stock or exhibit for sale
or distribute insecticides, file a certificate from the principal whom he
represents or desires to represent. ", vide " THE INSECTICIDES RULES, 1971"
Dt.20th May, 1999 Published in Ministry of Agriculture (Deptt. of Agriculture
and Co-operation), Noti. No. G.S.R. 372(E), dated May 20, 1999, published in
the Gazette of India, Extra., Part II, Section 3(i), dated 20th May, 1999, pp.
31-34, No. 250 [F. No. 19-3/96-PP. I] [L]
4. Subs. for the words "and on such refusal the fee paid for such renewal and
the penalty, if any, paid shall be refunded to the applicant" by G.S.R. 533 (E),
dated 6th August, 1993 (w.e.f. 6th August, 1993).

12. Conditions of licence :-

1 [(a) Subject to conditions laid down in sub-rule (3) of rule 9 under sub-rule



(4) of rule 10, a licence shall not be granted to any person under this chapter
unless the licensing officer is satisfied that the premises in respect of which
licence is to be granted are adequate and equipped with proper storage in
respect of which the licence is granted.]

(b) In granting a licence, the licensing officer shall have regard, among other
things to-

(i) the number of licences granted in the locality during any year; and

(ii) the occupation, trade or business carried on by the applicant-

1. Subs. by G.S.R. 474 (E), dated 24th July, 1976, published in the Gazette of
India, Extraordinary, Pt. II, Sec. 3 (ii), dated 24th July, 1976.

13. Varying or amending a licence :-

(1) The licensing officer may either on an appli- cation made by the licensee or
if he is satisfied that the conditions under which a licence ha been granted
under this chapter have been changed that it is necessary so to do, vary or
amend a licence, [after satisfying himself that the Registration Committee has
amended the registration certificate and) after giving an opportunity of being
heard to the person holding the licence.

14. Transfer of licence :-

(1) The holder of a licence may, at any time, before the expiry of the licence,
apply for permission to transfer the licence to any other person.

1 2. The application under sub-rule (1) shall be accompanied by a fee of
rupees one hundred.

(3) The licensing officer may, after such inquiry as he thinks fit accord
permission to transfer the licence and on such permission being given an
endorsement to that effect shall be made in the licence.

(4) If the permission to transfer a licence is refused, the fee paid therefor shall
be refunded to the applicant.

1. Substituted for " (b) All such stocks then shall be disposed of in such a
manner as may be specified from time to time by the Central Government in
consultation with the Central Insecticides Board. ", vide " THE INSECTICIDES
RULES, 1971" Dt.20th May, 1999 Published in Ministry of Agriculture (Deptt.
of Agriculture and Co-operation), Noti. No. G.S.R. 372(E), dated May 20,
1999, published in the Gazette of India, Extra., Part II, Section 3(i), dated
20th May, 1999, pp. 31-34, No. 250 [F. No. 19-3/96-PP. I] [L]

15. Issuing cash memo and maintenance of records :-
35

(1) All sales of insecticides shall be made by a bill or cash memo or credit
memo in the form prescribed under any law.

(2) All sales of insecticides made to a licensed manufacturer (formulator or
packer), stockist, distributor, dealer, retailer or to a bulk consumer shall be
entered insecticide wise, in a register in Form XIII and a Statewise monthly



return of all sales to actual consumers shall be sent to the licensing officer, in
Form XIV within 15 days from the close of the relevant month.

(3) Every importer or manufacturer of insecticide shall maintain a stock
register in Form XV for technical grade insecticides and in Form XVI for
formulated insecticides.

(4) Every manufacturer or importer shall maintain a book of accounts and
register of such sale, manufacture or import of technical Grade Insecticide and
formulated Insecticide and submit the monthly statement or return to the
licensing officer, in Form XV A and XVI A respectively within 15 days from the
closing of the month.

(5) Without prejudice to the provisions of sub-rules (1) and (4), the Central
Government or the State Government or any other person authorized by the
Central Government or the State Government, as the case may be, may, by
notice in writing require any importer or manufacturer or any other person
dealing in insecticides to furnish within the time specified in the notice, such
registers, books of accounts, records, documents or other such information
with respect to any insecticides or any batch thereof, including the particulars
o f all persons to whom it has been sold or distributed, as it may consider
necessary."

In the Insecticide Rules, 1971 (hereinafter referred to as the said rules), rule
15 of the said rules, shall be substituted, in place of : - "15. Issuing cash
memo and maintenance of records .- (1) All sales of insecticides shall be made
by a bill or cash memo in the form prescribed under any law. (2) All sales of
insecticides made to a licensed manufacturer (formulator or packer), stockist,
distributor, dealer, retailer or to a bulk consumer shall be entered insecticide-
wise, in a register in Form XIII and a state-wise monthly return of all sales to
actual consumers shall be sent to the licensing officer, in Form XIV within 15
days from the close of the month. (3) Every importer or manufacturer of
insecticide shall maintain a stock register in Form XV for technical grade
insecticides and in Form XVI for formulated insecticides. (4) Without prejudice
to the foregoing, the Central Government or the State Government or any
other person authorised by it may, by notice in writing require any importer or
manufacturer or any other person dealing in insecticides to furnish within the
time specified in the notice, such information with respect of any insecticides
or any batch thereof, including the particulars of all persons to whom it has
been sold or distributed, as it may consider necessary.] by the (Amendment)
Rules, 2006.

CHAPTER 5
Packing and Labelling

16. Prohibition of sale or distribution unless packed and labelled :-
N o person shall stock or exhibit for sale or distribute 1 [or cause to be
transported] any insecticide unless it is packed and labelled in accordance with
the provisions of these rules.

1. Subs. by G.S.R. 533 (E), dated 6th August, 1993 (w.e.f. 6th August, 1993).

17. Packaging of insecticides :-
(



1) Every package containing the insecticides shall be of a type approved by
the Registration Committee.

(2) Before putting any insecticide into the primary package, every batch
thereof shall be analysed as per the relevant specifications of the manufacture
thereof, in accordance with the approved methods of analysis and the result of
such an analysis shall be recorded in the register maintained for the purpose.
If any insecticide is put in the package it shall be presumed that it is fit and
ready for sale, distribution or use for which it is intended, notwithstanding the
fact that any further steps are still required to be taken to make it
marketable.]

18. Leaflet to be contained in a package :-

[(1)] The packing of every insecticide shall include a leaflet containing the
following details, namely :

(a) the plant disease, insects and noxious animals or weeds for which the
insecticide is to be applied, the adequate direction concerning the manner in
which the insecticide is to be used at the time of application;

(b) particulars regarding chemicals harmful to human beings, animals and wild
life, warning and cautionary statements including the symptoms of poisoning
suitable and adequate safety measures and emergency first-aid treatment
where necessary;

(c) cautions regarding storage and application of insecticides with suitable
warnings relating to inflammable, explosive or other substance harmful to the
skin;

(d) instructions concerning the decontamination or safe disposal of used
contain- ers;

(e) a statement showing the antidote for the poison shall be included in the
leaflet and the label;

(f) if the insecticide is irritating to the skin, nose, throat or eyes, a statement
shall be included to that effect.

1[(g) common name of the insecticide as adopted by the International
Standards Organisation and where such a name has not yet been adopted
such other name as may be approved by the Registration Committee.]

1 [(2) Two copies of the leaflets duly approved by the Registration Committee
and signed by the Secretary, Registration Committee, shall be returnea to the
manufacturer and one copy thereof to the State licensing officer.]

1. Subs. by G.S.R. 533 (E), dated 6th August, 1993 (w.e.f. 6th August, 1993).

19. Manner of labelling :-

(1) The following particulars shall be either printed or written in indelible ink
on the label of the innermost container of any insecticide and on the outer
most covering in which the container is packed:



(i) Name of the manufacturer (if the manufacturer is not the person in whose
name the insecticide is registered under the Act, the relationship between the
person in whose name the insecticide has been registered and the person who
manufactures, packs or distributes or sells shall be stated).

(ii) Name of insecticide (brand name or trade mark under which the insecticide
is sold).

(iii) Registration number of the insecticide.

(iv) Kind and name of active and other ingredients and percentage of each.
(Common name accepted by the International Standards Organization or the
Indian Standards Institutions of each of the ingredients shall be given and if
no common name exists, the correct chemical name which conforms most
closely with the generally accepted rule of chemical nomenclature shall be
given).

(v) Net content of volume. (The net content shall be exclusive of wrapper or
other material. The correct statement of the net content in terms of weight,
measure, number of units of activity, as the case may be, shall be given. The
weight and volume shall be expressed in the metric system).

(vi) Batch number.

(vii) Expiry date, i.e. up to the date the insecticide shall retain its efficiency
and safety.

(viii) Antidote statement.

(2) The label shall be so affixed to the container that it cannot be ordinarily
removed.

(3) The label shall contain in a prominent place and occupying not less than
one-six- teenth of the total area of the face of the label, a square, set at an
angle of 45Z (diamond shape). The dimension of the said square shall depend
on the size of the package on which the label is to be affixed. The said square
shall be divided into two equal triangles, the upper portion shall contain the
symbol and signal word specified in sub-rule (4) and the lower portion shall
contain the colour specified in sub-rule (5).

(4) The upper portion of the square, referred to in sub-rule (3) shall contain
the following symbols and warning statements-

(i) insecticides belonging to Category I (Extremely toxic) shall contain the
symbol of a skull and cross-bones and the word "POISON" printed in red; the
following warning statements shall also appear on the label at appropriate
place, outside the triangle-

(a) "KEEP OUT OF THE REACH OF CHILDREN"

(b) "IF SWALLOWED, OR IF, SYMPTOMS OF POISONING OCCUR CALL
PHYSICIAN IMMEDIATELY";

(ii) insecticides in Category II (highly toxic) will contain the word "POISON"



printed in red and the statement "KEEP OUT OF THE REACH OF CHILDREN";
shall also appear on the label at appropriate place, outside the triangle,

(iii) insecticides in Category III (moderately toxic) shall bear the word
"DANGER" and the statement "KEEP OUT OF THE REACH OF CHILDREN"; shall
also appear on the label at suitable place outside the triangle;

(iv) insecticides in Category IV (slightly toxic) shall bear the word "CAUTION".

(5) The lower portion of the square referred to in sub-rule (4) shall contain the
colour specified in column (4) of the table below, depending on the
classification of the insecticides specified in the corresponding entry in column
(1) of the said table.

TABLE
Classification of
the insecticides

Medium Lethal dose by
the oral route (acute
toxicity) LD 50 mg/kg.
body weight of test
animals

Medium lethal dose by the
dermal route (derma
toxicity) LD 50 mg/kg.
body weight of lest
animals

Colour of
identification
band on the
label

1 2 3 4
1. Extremely toxic
2. Highly toxic 3.
Moderately toxic
4. Slightly toxic

150 . 51500 5015000
More than 5000

1200 2012000 200120000
More than 20000

Bright red
Bright
yellow
Bright blue
Bright green

(6) In addition to the precautions to be undertaken under sub- rules (3), (4)
and (5) the label to the affixed in the packages containing insecticides which
are highly inflammable shall indicate that it is inflammable or that the
insecticides should be kept away from the heat or open flame and the like.

(7) The label and the leaflets to be affixed or attached to the package
containing insecticides shall be printed in Hindi, English and in one or two
regional languages in use in the areas where the said packages are likely to be
stocked, sold or distributed.

(8) Labelling of insecticides must not bear any unwarranted claims for the
safety of the producer or its ingredients. This includes statements such as,
"SAFE", "NON- POISONOUS", "NON-INJURIOUS" or ''HARMLESS" with or
without such qualified phrase as "when used as directed".

20. Prohibition against altering inscriptions, etc. on containers, labels
or wrappers of insecticides :-
No person shall alter, obliterate or deface any inscription or mark made or
recorded by the manufacturer on the container, label or wrapper of any
insecticide : Provided that nothing in this rule shall apply to any alteration of
any inscription or mark, made on the container, label or wrapper of any
insecticide at the instance, direction or permission of the Registration
Committee.

CHAPTER 6
Insecticide Analysis and Insecticide Inspectors



21. Qualifications of Insecticide Analyst :-
A person shall be eligible for appointment as an insecticide analyst under the
Act only if he possesses the following qualifications, namely:

(a) A graduate in Agriculture or a graduate in Science with Chemistry asspecial
subject; and

(b) adequate training in analysing insecticides in a recognized laboratory.

22. Powers of Insecticides Analyst :-
The Insecticides Analyst shall have the power to call for such information of
particulars or do anything as may be necessary for the proper examination of
the samples sent to him either from the Insecticide Inspector or the person
from whom the sample was obtained.

23. Duties of Insecticide Analyst :-

(1) The Insecticide Analyst shall analyse or cause to be analysed or test or
cause to be tested such samples of insecticides as may be sent to him by the
Insecticide Inspector under the provisions of the Act and shall furnish report or
results of such tests or analysis.

(2) An insecticide analyst shall, from time to time, forward to the State
Government reports giving the result of analytical work and investigation with
a view to their publication at the discretion of the Government.

24. Procedure on receipt of sample :-

(1) On receipt of a package from an Insecticide Inspector containing a sample
for test or analysis, the Insecticide Analyst shall compare the seals on the
packet with the specimen impression received separately and shall note the
condition of the seals on the packet.

1 [(2) In making the test or analysis of Insecticides, it shall be sufficient if the
Insecticides, Analyst follows the specifications and the method of examination
of samples as approved by the Registration Committee.]

(3) After the test or analysis has been carried out under sub-rule (2), the
Insecticides Analyst shall forthwith supply to the Insecticide Inspector a report
in triplicate in Form IX of the result or test or analysis.

1. Subs. by G.S.R. 533 (E), dated 6th August, 1993 (w.e.f. 6th August, 1993).

25. Fees payable for testing or analysis :-

1[(1) The fees payable for testing or analys- ing insecticides under sub-section
(5) of Sec. 24 of the Act shall be as specified in the Second Schedule.]

2 [(2) The fee payable for testing or analysing samples received from the
Insecticides Inspector shall also be as specified in the Second Schedule :
Provided that the Centra! Government may, after taking into consideration the
genuine difficulties, of any particular State Government, exempt the payment
of the fee for such period as it may consider reasonable.]



1. Subs. by G.S.R. 436 (E), dated 9th December, 1977, published in the
Gazette of India, Extnoninary, Pt. II, Sec. 3 (H), dated 9th December, 1977.
2. Subs. by G.S.R. 533 (E), dated 6th August, 1993 (w.e.f. 6th August, 1993).

26. Qualifications of Insecticide Inspector :-
A person shall be eligible for appoint- ment as an Insecticide Inspector under
the Act only if he possesses the following qualifica- tions, namely:

(a) graduate in Agriculture, or graduate in Science with Chemistry as one of
the subjects;

(b) adequate field experience.

27. Duties of Insecticide Inspector :-
The Insecticide Inspector shall have the follow- ing duties, namely:

(1) to inspect not less than three times in a year all establishment selling
insecti- cides within the area of his jurisdiction;

(2) to satisfy himself that the conditions of licence are being complied with;

(3) to procure and send for test and analysis, samples, of insecticide which he
has reason to suspect are being sold, stocked or accepted for sale in
contravention of the provisions of the act or rules made thereunder;

(4) to investigate any complaint in writing which may be made to him;

(5) to institute prosecution in respect of breaches of the Act and the rules
made thereunder;

(6) to maintain a record of all inspections made and action taken by him in the
performance of his duties including the taking of samples and seizure of stocks
and to submit copies of such record to the licensing officer;

(7) to make such inquiries and inspections as may be necessary to detect the
sale and use of insecticides in contravention of the Act.

28. Duties of Inspectors specially authorized to inspect manufacture
of insecti- cides :-
It shall be the duty of any Inspector authorized to inspect the manufacture of
Insecticides-

(1) to inspect not less than twice a year all premises licensed for the
manufacture of insecticides within the area of his jurisdiction and to satisfy
himself that the conditions of the licence and the provisions of the Act or the
rules made thereunder are being observed;

(2) to send forthwith to the licensing officer aftereach inspection, a detailed
report indicating the conditions of the licence and the provisions of the Act or
rules made thereunder which are being observed and the conditions and
provisions, if any, which are not being observed;

(3) to draw samples of insecticides manufactured on the premises and send
them for test or analysis in accordance with these rules;



(4) to report to the Government all occurrences of poisoning

29. Prohibition of disclosure of information :-
Except for the purpose of official busi- ness or when required by a court of law,
a n Insecticide Inspector shall not disclose to any person any information
acquired by him in the performance of his official duties.

30. Form of order not to dispose of stock :-
An order by the Insecticide Inspector re- quiring a person not to dispose of any
stock in his possession shall be in Form X.

31. Prohibition of sale :-
No person in possession of an insecticide in respect of which an Insecticide
Inspector has made an order under rule 30 shall, in contravention of that
order, sell or otherwise dispose of any stock of such insecticide.

32. Form of receipt for seized insecticides :-
A receipt by an Insecticide Inspector for the stock of any insecticide seized
shall be in Form XI.

33. Form of intimation of purposes of taking samples :-
Where an Inspector takes a sample of an insecticide for the purpose of test or
analysis he shall intimate such purpose in writing in Form XII to the person
from whom he takes it.

34. Despatch of samples for test or analysis :-

(1) Samples for test or analysis under the Act shall be sent by registered post
or by hand in a sealed packet together with a memorandum in Form XII in an
outer cover addressed to the Insecticide Analyst.

(2) The packet as well as the outer cover shall be marked with a distinct mark.

(3) A copy of the memorandum in Form XIII together with a specimen
impression of the seals of the Inspector and of the seals, if any, of the person
from whom he takes such samples, shall be sent separately by registered post
or by hand to the Insecticide Analyst.

CHAPTER 7
Transport and storage of insecticides in transit by rail, road or water

35. 22["Manner of Packing, Storage while transporting."] :-

(1) Packages containing in- secticides, offered for transport by rail, shall be
packed in accordance with the conditions specified in the Rail Tariff, issued by
the Ministry of Railways.

(2) No insecticide shall be transported or stored in such a way as to come into
direct contact with foodstuffs or animal feeds.

(3) No foodstuffs or animal feeds which got mixed up with insecticides as a
result of any damage to the packages containing insecticides during transport
or storage shall be released to the consignees unless it has been examined for
possible contamination by competent authorities, as may be notified by the



State Government.

(4) If any insecticide is found to have leaked out in transport or storage it shall
be the responsibility of the transport agency or the storage owner to take such
measure urgently to prevent poisoning and pollution of soil or water, if any.

36. Conditions to be specified for storage of insecticides :-

(1) The package contain- ing insecticides shall be stored in separate rooms or
premises away from the rooms or premises used for storing articles or shall be
kept in separate almirahs under lock and key depending upon the quantity and
nature of the insecticides.

(2) The rooms or premises meant for storing insecticides shall be well built,
dry, well-lit and ventilated and of sufficient dimension.

CHAPTER 8
Provisions regarding protective clothing, equipment, and other facilities for workers during
manufacture, etc. of insecticides

37. Medical Examination :-

(1) All persons who are engaged in the work of handling, dealing or otherwise
coming in contact with the insecticides during manufacture/formula- tion of
insecticides or being engaged in spraying during operation shall be examined
medically before their employment and at least quarterly in the case of those
engaged in manufacturing/formulation units and yearly in any other cases
including operators while in service by a qualified doctor who is aware of risks
to which such persons are exposed. Particulars of all such persons, including
the particulars of their medical examination, shall be entered in a register in
Form. XVII. Where the insecticide in question is an organophos- phorous
compound or a carbamate compound, the blood cholinesterage level shall be
measured at least once a month of all persons working in the manufacturing
units. The blood residue estimation shall be done once in a year in the case of
persons working with organo chlorine group of insecticides in a
manufacturing/formulation unit. In the case of spraying people working with
the pest-control operators, the estimation of cholinesterage level (if working
with organo phosphorous o carbamate compounds) and blood residue (if
working with organochlorine group) shall be conducted as and when advised
by the doctor as part of the general medical test.

(2) Any person showing symptoms of poisoning shall be immediately examined
and given proper treatment.]

38. First aid measures :-
In .all cases of poisoning first-aid treatment shall always be given before the
physician is called. The Indian Standard Guide for handling cases of insecticide
poisoning-Part I First-Aid Measures [IS : 4015 (Part I)-1967] and Part II
Symptoms, diagnosis and treatment [IS : 4015 (Part II)-1967] shall be
consulted for such first-aid treatment in addition to any other books on the
subject. The workers also should be educated regarding the effects of
poisoning and the first-aid treatment to be given.



39. Protective clothing :-

(1) Persons handling insecticides during its manufacture, formulation,
transport, distribution or application, shall be adequately protected with appro-
priate clothing.

(2) .The protective clothing shall be used wherever necessary, in conjunction
with respiratory devices as laid down in rule 40.

(3) The protective clothing shall be made of materials which prevent or resist
the penetration of any form of insecticides formulations. The materials shall
also be washable so that the toxic elements may be removed after each use.

(4) A complete suit of protective clothing shall consist of the following dresses,
namely:

(a) protective outer garment/overalls/hood/hat;

(b) rubber gloves or such other protective gloves extending half-way up to the
fore-arm, made of materials impermeable to liquids;

(c) dust-proof goggles;

(d) boots.

40. Respiratory devices :-
For preventing inhalation of toxic dusts, vapours or gases, the workers shall
use any of the following types of respirators or gas-masks suitable for the
purpose, namely:

(a) chemical cartridge respirator;

(b) supplied-air respirator;

(c) demand flow, type respirator;

(d) full-face or half-face gas-masks with canister.

In no case shall the concentrates of insecticides in the air where the
insecticides are mixed exceed the maximum permissible values.

41. Manufacturers, etc. to keep sufficient quantities of antidotes and
first-aid med- icines :-
The manufacturers and distributors of insecticides and persons who undertakes
to spray insecticide on a commercial basis (hereafter in these rules referred to
as operators) shall keep sufficient stocks of such first-aid tools, equipments,
antidotes, injections and medicines as may be required to treat poisoning
cases arising from inhalation, skin, contamination, eye contamination and
swallowing.

42. Training of workers :-
The manufacturers and distributors of insecticides and op- erators shall
arrange for suitable training in observing safety precautions and handling
safety equipment provided to them.

43. Aerial spraying operations :-



The aerial application of insecticides shall be subject to the following
provisions, namely:

(a) marking of the area shall be the responsibility of the operators;

(b) the operators shall use only approved insecticides and their formulations at
approved concentration and height;

(c) washing decontamination and first-aid facilities shall be provided by the
operators;

(d) all aerial operations shall be notified to the public not less than twenty-four
hours in advance through competent authorities;

(e) animals and persons not connected with the operations shall be prevented
from entering such areas for a specific period; and

(f) the pilots shall undergo specialisation training including clinical effects of
the insecticides.

44. Disposal of used packages, surplus materials and washings of
insecticides :-

(1) It shall be the duty of manufacturers, formulators of insecticides and
operators to dispose packages or surplus materials and washing in a safe
manner so as to prevent environmental or water pollution.

(2) The used packages shall not be left outside to prevent their re-use.

(3) The packages shall be broken and buried away from habitation.

CHAPTER 9
Miscellaneous

45. Places at which the insecticides may be imported :-
N o insecticides shall be im- ported into India except through one of the
following places, namely : Ferozepore Cantonment and Amritsar railway
stations in respect of insecticides imported by rail across the frontier with West
Pakistan. Ranaghat, Bongaon and Mahiassan railway stations in respect of
insecticides imported by rail across the frontier with the East Pakistan. 45

"Chennai,Kandla, Kochi, Kolkata, Mumbai and Tuticorin (Ennor) in respect of
insecticides imported by sea into India." Madras, Calcutta, Bombay, Delhi and
Ahmedabad-in respect of insecticides imported by air into India.

In insectisides Rules, 1971, In Rule 45, for the words "Madras, Calcutta,
Bombay, Cochin and Kandia]-in respect of insecticides imported by sea into
India" words "Chennai,Kandla, Kochi, Kolkata, Mumbai and Tuticorin (Ennor) in
respect of insecticides imported by sea into India" shall be substituted, by the
insectisides (Amendment) Rules, 2006.

46. Travelling and other allowances payable to the members of the
Board, etc. :-
The members of the Board, Registration Committee and any other Committee
appointed by the Board shall be entitled to such travelling and other
allowances for attending meetings of the Boards, Registration Committee or



other Committee, as the case may be, as are for the time being admissible to
Grade I officers of the Central Government.

SCHEDULE 1
FIRST SCHEDULE

SCHEDULE 2
SECOND SCHEDULE

(See Rule 25) \Fees for testing \or analysing the samphles of Insecticides \
____________________________________________________________________________
SI. \Name of Insecticide \Type of \Testing as per \ Testing No. \ \ formulation \Bureau of
Indian \ charges \ \ \ Standards \ (in Rs) \ \ \ Specification and \ \ \ \ amendments thereof \
____________________________________________________________________________
1 \ 2 \ 3 \ 4 \ 5
____________________________________________________________________________
(A) \INSECTICIDES \ \ \ 1. \Aldrin \ Technical \ 1306-1974 \ 500.00 2. \Aldrin \ Dusting
Powder 1308-1984 \ 500.00 3. \Aldrin \ Emulsifiable conc 1307-1982 \ 500.00 4. \Aldicarb \
Encapsulated 9371-1980 \ 500.00 Granules \ 5. \BHC (HCH) \ Technical and 560-1980 \
500.00 Refined 6. \BHC (HCH) \ Dusting powder 561-1978 \ 500.00 7. BHC (HCH) \ Wettable
powder 569-1978 \ 500.00 8. \BHC (Gamma Isomer) Emulsifiable Cone 632-1978 \ 500.00 9.
\Carbaryl \ Technical \ 7539-1975 \ 500.00 10. \Carbaryl \ Dusting powder 7122-1984 \
500.00 11. \Carbaryl \ Wettable powder 7121-1984 \ 500.00 12. \Carbaryl \ Granules \ 9368-
1980 \ 500.00 13. \Carbofuran \ Encapsulated \ 9360-1980 \ 500.00 Granules 14. \Chlordane
\ Technical \ 2863-1961 \ 250.00 15. \Chlordane \ Dusting powder 2864-1973 \ 250.00 16.
\Chlordane \ Emulsifiable cone 2682-1984 \ 350.00 17. \DDT \ Technical \ 563-1973 \
350.00 18. \DDT \ Dusting powder 564-1984 \ 250.00 19. \DDT \ Wettable powder 565-1984
\ 250.00 20. \DDT \ Emulsifiable conc 633-1985 \ 350.00 21. \Diazinon \ Technical \ 1833-
1980 \ 250.00 22. \Diazinon \ Wettable powder 2862-1984 \ 250.00 23. \Diazinon \
Emulsifiable cone 2861-1980 \ 350.00 24. \Diazinon \ Granules \ 9362-1980 \ 350.00 25.
\Dichforvos \ Technical \ 4923-1978 \ 350.00 26. \Dichlorvos \ Emulsifiable cone 5277-1978
\ 500.00 27. \Dimethoate \ Technical \ 3902-1975 \ 500.00 28. \Dimethoate \ Emulsifiable
cone 3903-1984 \ 500.00 29. \Endosulfan \ Technical \ 4344-1978 \ 250.00 30. \Endosulfan
\ Ernulsifiable conc 4323-1980 \ 350.00 31. \Endosulfan \ Dusting powder 4322-1967 \
250.00 32. \Endosulfan \ Wettable powder 4324-1967 \ 250.00 33. \Fenitrothion \ Technical
\ 5280-1969 \ 250.00 34. \Fenitrothion \ Dusting powder 7126-1973 \ 250.00 35.
\Fenitrothion \ Emulsifiable conc 5281-1979 \ 250.00 36. \Fenitrothion \ Granules \ 9365-
1980 \ 350.00 37. \Fenihion \ Technical \ 7950-1976 \ 500.00 38. \Fenthion \ Emulsifiable
conc 7948-1976 \ 500.00 39. \Fenthion \ Granules \ 9353-1980 \ 500.00 40. \Formothion \
Emulsifiable conc 8926-1976 \ 350.00 41. \Heptachlor \ Technical \ 6432-1972 \ 250.00 42.
\Heptachlor \ Dusting powder 6429-1981 \ 250.00 43. \Heptachlor \ Ernulsifiable conc 6439-
1978 \ 350.00 44. \Lindane \ Technical \ 1592-1986 \ 500.00 45. \Lindane \ Granules \
9370-1980 \ 500.00 46. \Malathion \ Technical \ 1832-1978 \ 500.00 47. \Malathion \
Dusting powder 2568-1978 \ 500.00 48. \Malathion \ Wettable powder 2569-1978 \ 500.00
49. \Malathion \ Ernulsifiable conc 2567-1978 \ 500.00 50. \Methy1Parathion \ Technical \
2570-1980 \ 500.00 51. \Methyl Parathion \ Dusting powder 8960-1978 \ 250.00 52. \Methyl
Parathion \ Ernulsifiable conc 2865-1978 \ 500.00 53. \Methyl Parathion \ Technical \ 9372-
1980 \ 250.00 54. \Monocrotophos \ Technical \ 8025-1983 \ 350.00 55. \Monocrotophos \
Soluble liquid 8074-1983 \ 500.00 56. \Nicotine Sulphate \ Solution \ 1055-1984 \ 250.00
57. \Oxy-dcmeton-methyl Technical \ 8258-1976 \ 250.00 58. \Oxy-demeton-methyl
Emulsifiable conc 8259-1976 \ 350.00 59. \Phenthoate Technical \ 8293-1976 \ 250.00 60.
\Phenthoate \ Emulsifiable conc 8291-1976 \ 350.00 61. \Phorate \ Technical \ 7976-1976 \
250.00 62. \Phorate \ Encapsulated \ 9359-1980 \ 500.00 Granules 63. \Phosalone \
Technical \ 8488-1977 \ 500.00 64. \Phosalone \ Ernulsifiable cone 8487-1977 \ 500.00 65.
\Phosphamidon \ Technical \ 4598-1968 \ 250.00 66. \Phosphamidon \ Soluble liquid 6177-
1981 \ 250.00 67. \Propoxur \ Technical \ 8496-1977 \ 250.00 68. \Pyrethrum \ Emulsifiable
conc 4808-1982 \ 200.00 69. \Pyrethrum \ Extract \ 1051-1988 \ 250.00 70. \Pyrethrum \
Larvicidal Oil 6014-1978 \ 250.00 71. \Quinalphos \ Technical \ 6072-1983 \ 500.00 72.
\Quinalphos \ Dusting powder 8029-1984 \ 500.00 73. \Quinalphos \ Emulsifiable cone 8028-
1976 \ 500.00 74. \Quinalphos \ Granules \ 9366-1980 \ 500.00 75. \Thiometon \
Emulsifiable conc 3905-1966 \ 350.00 76. \Thiometon \ Concentrate \ 3904-1966 \ 250.00
77. \Temephos \ Technical \ 8701-1978 \ 500.00 78. \Temephos \ Emulsifiable conc 8498-
1977 \ 500.00 79. \Trichlorphon \ Technical \ 7945-1976 \ 250.00 80. \Trichlorphon \
Dusting powder 7943-1976 \ 250.00 81. \Trichlorphon \ Granules \ 9364-1976 \ 350.00 (B)



\ACARICIDES: \ \ \ 82. \Dicofol \ Technical \ 5278-1969 \ 250.00 83. \Dicofol \ Emulsifiable
conc 5279-1969 \ 250.00 (C) \FUNGICIDES: \ \ \ 84. \Carbendazirn (MBC) Technical \ 8445-
1977 \ 500.00 85. \Carbendazirn \ Wettable powder 8446-1977 \ 500.00 86. \Copper
Oxychloride Technical \ 1486-1978 \ 500.00 87. \Copper Oxychloride Dusting powder 1506-
1977 \ 250.00 88. \Copper Oxychloride Wettable powder 1507-1982 \ 250.00 89. \Cuprous
Oxide \ Technical \ 1682-1973 \ 250.00 90. \Ediphenphos \ Technical \ 8954-1978 \ 500.00
91. \Ediphenphos \ Emulsifiable conc 8955-1978 \ 500.00 92. \Ethyl Mercury \ Technical \
2354-1983 \ 250.00 Chloride 93. \Lime Sulphur \ Solution \ 1050-1984 \ 350.00 94.
\Mancozeb \ Technical \ 8707-1978 \ 250.00 95. \Mancozeb \ Wettable powder 8708-1978 \
350.00 96. \Methoxy Ethyl \ Seed Dressing \ 2358-1984 \ 250.00 \Mercury Chloride \ \ \
(MEMC) 97. \Pentachloroni- \ Technical \ 7985-1976 \ 500.00 trobenzene (PCNB) \ \ \98.
\Pentachloroni- \ Dusting powder 7944-1976 \ 500.00 \trobenzene (PCNB) \ \ \ 99.
\Pentachloroni- \ Wettable powder 7948-1976 \ 500.00 \trobenzene (PCNB) \ \ \ 100.
\Phenylmercury Technical \ 2126-1973 \ 250.00 acetate 101. \Sulphur \ Dusting powder
6444-1979 \ 250.00 102. \Sulphur \ Wettable powder 3383-1983 \ 350.00 103. \Thiram \
Technical \ 4328-1982 \ 250.00 104. \Thiram \ Wettable powder 4766-1982 \ 250.00 105.
\Zineb \ Technical \ 3998-1981 \ 250.00 106. \Zineb \ Wettable powder 3899-1981 \ 350.00
107. \Ziram \ Technical \ 3900-1975 \ 250.00 108. \Ziram \ Wettable powder 3901-1975 \
250.00 (D) \HERBICIDES: \ \ \ 109. \Alachlor \ Emulsifiable conc 9354-1980 \ 500.00 110.
\Alachlor \ Granules \ 9361-1980 \ 350.00 111. \Butachlor \ Technical \ 9355-1980 \ 500.00
112. \Butachlor \ Emulsifiable cone 9356-1980 \ 500.00 113. \Butachlor \ Granules \ 9962-
1980 \ 350.00 114. \Dalapon \ Technical \ 8267-1976 \ 500.00 115. \Dalapon \ Wettable
powder 8286-1976 \ 350.00 116. \2,4-D Sodium Salt \ Technical \ 4321-1978 \ 350.00 117.
\Diuron \ Technical \ 8702-1978 \ 250.00 118. \Diuron \ Wettable powder 8703-1978 \
250.00 119. \Fluchloralin \ Technical \ 8958-1978 \ 500.00 120. \Fluchloralin \ Emulsifiable
conc 8959-1978 \ 500.00 121. \MCPA \ Technical \ 8494-1977 \ 350.00 122. \Nitrofen \
Technical \ 8956-1978 \ 500.00 123. \Nitrofen \ Emulsifiable conc 8957-1978 \ 500.00 124.
\Paraquate Dichloride Soluble Liquid 8397-1977 \ 500.00 125. \Propanil \ Technical \ 8071-
1976 \ 500.00 126. \Propanil \ Emulsifiable conc 8027-1977 \ 500.00 127. \Triallate \
Technical \ 9557-1980 \ 500.00 128. \Triallate \ Emulsifiable conc 9858-1980 \ 500.00 (E)
\PLANT GROWTH REGULATORS \ \ \ 129. \Chlormequat chloride Technical \ 8961-1978 \
350.00 (F) \FUMIGANTS \ \ \ 130. \Aluminium Phosphide Tablet \ 6438-1980 \ 250.00 131.
\Ethylene dibromide Technical \ 1311-1966 \ 250.00 132. \Ethylene dichloride: Technical \
634-1965 \ 350.00 \Carbon Tetrachloride \ \ \ \mixture (3:1 v/v) \ \ \ 133. \Methyl Bromide
\ Technical \ 1312-1980 \ 250.00 134. \Warfarin \ Technical \ 5558-1970 \ 500.00 135.
\Warfarin \ Bait Conc \ 5540-1970 \ 350.00 136. \Warfarin \ Technical \ 5551-1970 \ 500.00
(Sodium salt) 137. \Warfarin \ Soluble Liquid 7168-1973 \ 500.00 (Sodium salt) 138. \Zinc
Phosphide \ Technical \ 1251-1984 \ 250.00 (G) The fees for test or analysis in respect of
insecticides or their various formulations other than the ones specified in this Schedule shall
be as follows unless otherwise specified by the Central Government or by any other officer
authorised in this behalf from time to time: \ \ Testing charges (in Rs) 1. \Technical Grade \
350.00 2. \Dusting powder \ 250.00 3. \Wettable powder \ 350.00 4. \Emulsifiable Conc \
500.00 5. \Granules \ 500.00 6. \Other formulations \ 500.00 7. \New formulations/tech. \
500.00


